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As per prosecution case, 310 grams of cocaine
(commercial quantity) was recovered from the possession of
accusedfapplicant, Notice under Section 50 NDPS Act was duly

served upon accused/applicant and at this stage, | find no inherent
lacunae in the same.

As per Section 37 of NDPS Act, no accused shall be
released on bail unless the court is satisfied that there are reasonable
grounds for believing that accused is not guilty of such offence and he
is not likely to commit any offence while on bail.

It is reiterated that in the present case, commercial guantity
of contraband has been recovered from the possession of
accused/applicant. The accused/applicant is a foreign national and ne
is not having any permanent place of resident in India.

Keeping in view the totality of facts and circumstances, |

find no merits in the application filed by accused/applicant for grant of
bail. The same is hereby dismissed and disposed of accordingly.

(Deepak Dabas)
ASJISpecial Judge, NDPS
(Central) Tis Hazar Courts

Delhil04.08.2020

10
















_2_
State Vs. Fusan @ Balma & Ors.
FIR No. 51/2017
Allegations against accused/applicant are of very serious
nature. Statement of material witnesses/eye witnesses is yet to be
recorded in Court. As per report filed by I0/SHO concerned, the wife of
accused/applicant had registered/visited the hospital in guestion. It s
further mentioned that wife of accused/applicant is living with her
father aged about 55 years and mother aged about 50 years and they

can take care their daughter i.e. wife of accused/applicant.
Keeping in view the aforesaid facts and circumstances, |

find no merits in the present application. The same IS hereby

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/04.08.2020

dismissed and disposed of accordingly.
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